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AUTHORITATIVE ENGLISH TEXT
Bill No. 22 of 2009

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER'S AND DEPUTY
SPEAKER'S SALARIES (AMENDMENT) BILL, 2009

(ASPASSED BY THELEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Legislativeseinbly Speaker's and Deputy
Speaker's Salaries, Act, 1971 (Act No. 4 of 1971).



BE it enacted by the Legislative Assembly of HimadReddesh in the Sixtieth Year of the
Republic of India as follows.—

1. Short title.—This Act may be called the Himachal Pradesh LetigaAssembly
Speaker's and Deputy Speaker's Salaries (Amendeint2009.

2. Amendment of section 3.4 section 3 of the Himachal Pradesh Legislative
Assembly Speaker's and Deputy Speaker's Salarigd @3¢l (4 of 1971) (hereinafter referred to as
the "principal Act"), in sub-section (1), for teords "fifteen thousand rupees”, the words "thirty
one thousand rupees" shall be substituted.

3.  Amendment of section 4.-n section 4 of the principal Act, in sub-sectidy), (for the
words "eleven thousand rupees”, the words "tweitgflyt thousand rupees" shall be substituted.

4. Amendment of section 8. section 8 of the principal Act, in sub-sectidy, (in the

first proviso, for the words "seven thousand rupe#se words "ten thousand rupees"” shall be
substituted.

STATEMENT OF OBJECTS AND REASONS
Due to sharp increase in the cost of living angel ¢bnsiderable expenses which Hon'ble
Speaker and Deputy Speaker, as a public represenitais to incur on account of various demands
of the public life, it has been considered necegsgaincrease their existing salaries and telephone
allowance. This has necessitated the amendmertte iflimachal Pradesh Legislative Assembly
Speaker's and Deputy Speaker's Salaries Act, 1971.
This Bill seeks to achieve the aforesaid objestive

PREM KUMAR DHUMAL,
Chief Minister.

Shimla :
The ..o, August, 2009

FINANCIAL MEMORANDUM

Clauses 2, 3 and 4 of the Bill, when enacted, svithil additional recurring expenditure out
of the State Exchequer to the tune of Rs. 4.68slgidn annum approximately.

MEMORANDUM REGARDING DELEGATED LEGISLATION
-Nil-
RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207 O F THE
CONSTITUTION OF INDIA

[GAD File No. GAD-C(D)(6)-1/2006]



The Governor of Himachal Pradesh after having befemmed of the subject matter of the
Himachal Pradesh Legislative Assembly Speaker'splty Speaker's Salarties (Amendment)
Bill, 2009, recommends, under article 207 of thenSibution of India, the introduction and
consideration of the Bill in the State Legislat&gsembly.

Sections to be effected due to the proposed amenents in the Himachal Pradesh
Legislative assembly Speaker's and Deputy SpeakeiSalaries Act, 1971 (Act No. 4 of 1971).

3. Salary etc. of the Speaker.-2) The Speaker shall be entitled to receive argalt
the rate of fifteen thousand rupees per mensenaarallowance for each day during the whole of
his term at the same rates as are specifed inecl@sof sub-section (1) of section 4 of the
Himachal Pradesh Legislative Assembly (Allowanaed Bension of Members) Act, 1971.

(1-A) The Speaker shall be entitled ro receivengensatory allowance at the rate of five
thousand rupees per mensem].

(2) The Speaker during the term of his office shalprovided by the State Government,
a free furnished house at Shimla, the maintenaheeges of which shall be borne by the State
Government may also all him to continue in freeupation of the house for a period not exceeding
fifteen days from the date of his ceasing to beSpeaker.

3-A. XXXXXXXXXXXXXX XX XXX XXX XX XXX X]

4. Salary etc. of the Deputy Speaker-(1) The Deputy Speaker shall be entitled to
receive a salary at the rate of eleven thousandesuper mensem and an allowance for each day
during the whole of his term at the same ratesraspecified in clause (ii) of sub-section (1) of
section 4 of the Himachal Pradesh Legislative AddgrfAllowances and Pension of Members)
Act, 1971.

(1-A) The Deputy Speaker shall be entitled to iReceompensatory allowance at the rate of
five thousand rupees per mensem].

(2) The Deputy Speaker during the term of hisceffshall be provided by the State
Government, a free furnished house at Shimla, thiatenance charges of which shall be borne by
the State Government or in lieu thereof he shallphid such allowance not exceeding three
hundred rupees per mensem as the State Governnagnfim The State Government may also
allow him to continue in free occupation of the sedor period not exceeding fifteen days from
the date of his ceasing to be the Deputy Speaker.

Explanation.—The Deputy Speaker shall not become liable pergofal any payment in
case the standard rent of the house allotted tofbimesidence exceeds one hundred and fifty
rupees per mensem.

8. Free installation of the telephone.{1) The Speaker and the Deputy Speaker shall
each be entitled to have a telephone installedngt @ace within his constituency or at his
permanent place of residence, if such facilityMailable at such place at normal rates and without
incurring any additional cost, as may be specibgchim and after the place of installation is so
specified, the charges of first installation ofcwaty deposit and annual rent for, such telephone



shall be borne by the State Government and allr @kpenses such as those relating to local and
outside calls shall be paid by the Speaker or thguly Speaker, as the case may be :

Provided that the Speaker or Deputy Speaker,easadbe may be, who installs a telephone
uder this sub-section shall be paid a telephormvalhice at the rate of seven thousand rupees per
mensem.] :

Provided further that the Speaker or the DeputgaRer, as the case may be, may continue
to avail himself of the facility of telephone prded to him for a period not exceeding 15 days from
the date of his ceasig to be the Speaker or theitp&peaker, as the case may be].

(2) All expenses which are payable by the Speakehe Deputy Speaker in relation to
the telephone installed under sub-section (1) s¥&llpaid by the Speaker or the Deputy Speaker,
as the case may be, directly in cash and if ibisso done, the same may be adjusted by the State
Government against any amount due to the Speak#éreoDeputy Speaker, as the case may be,
from the State Government.



